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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Cummittee to submit the 
Report on their behalf, ~ ~ this ~  Fourth Report on the Ministry 
of Communications-Reservations for, lind employment of, Scheduled 
Castes and Scheduled Tribes in Posts and Telegraphs Department. 

2. The Committee took. the evidencd of the representatives fi the 
Ministry of Communications on the 4th lind 5th February, 1982. The Com-
mittee wish to express their ~ to the Secretary. Ministry of CoaunuDi-
cations aDd other ofticen of that ¥iniatrY for placing before the Owmittee 
material and informatiQJl. the Committee wanted in connection with the 
examination of this subject. 

3. The Report was adopted by the Committee OD' the 8th Apru. 1982. 

4. A summary of CODCluaions/rccommendations CODtained in ~ Report 
is appended (See AppelidJx U). 

NEW DBLlu: 
Apri' 15, 198Z 

Chaltra 25, 1904 (Saka) 

(Y) 

R. R. BROLE 
c".",.,.. 

Com mill" on tM Welftn of 
ScMtlul«l CArtel tuttl 

~  Tribe, . 

• 



CHAPTER. I 

1. INTRODUCIORY 

A. OrpaiIatioMl Set-Up -~ 

The Ministry of ~ i i  is beaded by Secmary (Cammunica-
tiC?DS) who is also the Chairman, Posts and Telearapbs )oUd and, the 
DireCtor Oeoeral, Posts and Telop-aphs. In bandling tho work of the 
Ministry, Secretary (Communications) is assisted by the Additional 
Secretary. 

1.2 Secretary,·MiJtistry of <;ommunicatiooa functions as the Di.rcc:tor 
General" Posts and Telegraphs anid the Chairman. Posts and Taleppba 
Board as well. Members of the Posts and Telegraphs Board enjoy the stataa 
of ex..aflicio Additional Secretaries to the G<MII'IUDeDl of Indja. AU policy 
-decisions relating to Posta ~  Telegraphs Services are laid down by tho 
POits and Telegraphs Board functioning under the CJairmaDahip of Secre-
tary, ComDlunications. Working of the P&T Board is, thercfcJrc, anaiogoua 
to that of a Ministry. There is, therefore, no cause for the MiniItry to issue 
any directives to Posts and Telegraphs Department. However, the Ministry 
of Communications ~ orders reprding reaenatioos for the Scbcdulod 
Cutes ~  Scheduled Tribes to the P&T Department for their implementa-
tion. 

1.3 As regards the function of the Ministry of Communications 
vis-a-vis the PelT Departmoot, it has been stated that the Posts and Tele-
graphs Department deals with all matten relating to Posta 8Dd telecom-
munications in the ~  and functions independently whereas the Ministry 
(Main) besides having the Wireless Plannina ~  Co-ordinaUOIl Wing in the 
Secretariat has under its control two subordinate offices <a> Overseas Com-
mWlicationa Service (b) Monitoring Oranisadoo and two public sector 
Undertakings namely Indian Telepbone fnduatries Limited and HindustaD 
Teleprinter Limited. While the MinistrY co-ordinates tho activities in the 
organisations directly reporting to it, Q.,amely, the Wireleu PlaMing and 
Co-ordination the Overs£8S CommunicatioOs Service, the Indian Telephone 
Industries Ltd. and the Hiodustan Teleprinters Ltd., it has only minimal c0-
ordinating functions Ili far a. the P&T Department is concerned. 

1.4 There are 17 postal circlea in the POIts and Telegraphs Department 
which look after the work relating to Postal Servij:CI. Each mch cin:1e it 
undec the cb8ige of a Postmaster General. There are 1~ Telecommunica-
tion Circles in all. In addition, there are 27 TeJcphooe Diltricts and out of 
them 9 Districts are under the charge of General Manaaers. 1110 remaining 
18' Districts are under the Charge of District MIUIllFf'S. 

~ Telephone, Coaxial and Microwave Cable laying schemes and their 
maintenance are under the charge of four Zonal General Managers in char,e 
of maintenance with headquarters at Delhi, Madras, CalcuttB and Bombay. 

1.6 The field organisation for executioo of International Satellite Sys-
tem and International Telecommunication SateWte Projecta is headed by 
Ocnenll Manager, SateDite. with headquarters at Delhi. 



1.7 There are also four tClecollllllllllil:Htil''' f<ldories, Jocakd ilt Cal-
cutta, Bombay, Jabalpur and Bhilai. 

1.8 J3esides 39 Training ~ lor training of Telecom. Engincers, 
!here arc 4 Postal Tmining O.:ntrcs for !raining of Postal personnel. ThL'rc 
IS nIso a Postal Staff College for training of ntliccrs belonging to Indian 
Postal Service. 

1.9 With the assistance of United Nations Development Programme. 
the P&T Department has started one Advanced Level Telecommunication 
Training Centre at Ghaziabad for long term requirements of technical per-
sOl1nc:i required for planning. 

B. P & T Board 

1.10 . It has been stated in a written note furnished to the Cmnmittee 
that .the P&T Board ~ reconstituted, on the 15th February, 1974. The 
~ comprises of i ~  General, Post!! and Telegraphs who BCes 'as 

Chairmana!ld six other members. The composition of the Board is indi-
cated below :-

(i) Director General, Posts and Telegraph, . Chairman 
(6) Member (Ptftal\ce) 
(Iii) ~  (POstal Operation) 
'(Iv) Member (Telecommuniciulon Operation) 
(v) MMtber (Administration) 
(vi) Member ( ~  Development and Agency Functions). 
(vii) Member (Telecommunication Development) 

1.11 During evidence the Conunittee have been informed that the 
members of the Posts and Telegraphs Board are appointed by the Ministry. 

~ members arc officers of the level of Additional Secretary (ex-officio). 
The 'Ippointmenls of the members of the Board are approved by the 
Appointments Committee of the Cabinet. 

1.12 Explaining the procedure for the ~ i  Ilf members of the Board, 
Sccrdary, Ministry of Communications stated that the 5eleetion is first made 
by thc Union Public Service Commission through the Departmental Promo-
tion i ~  Then the proposal comeh to the Ministry and is approved 
by the Minister. Thereafter the ~ arc sent 10 the Appointment Com-
mittee of the Cabinet for approval. 

1.13 In reply to a query it has heen stated thnt all the ~ of 
Posts and Telegraphs Board are Government officials and two members arc 
drawn from the Indian Tde-Communieatioll Service anu two others fWIll 
the Indian PO!ltal Service. 

1.14 When asked about the possibility of appointing any Scheduled 
~  /Scheduled Tribe as a member of the Board in fhe ncar future. the 
Secretary. Ministry of Communications. informed thc Committee that unfor-
tllnatdy there was no senior person fro111 the Scheduled Castc/Scheduled 
Tribe Community who could he appointed as a Member of the Board, in 
ncar future. 

1 ·15 The Committee regret that at prL'SCnt there is no representative of 
Scheduled Caste/Scheduled Tribe in the P and T Board and there is uo possi-
bility of appolnHng any Scheduled Caste/Scheduled Tribe as a member of the 
Board in the near future as no senior officer of these communities is available for 
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IIIICh a high post. They also rearet that no specific memller of tile Board has 
been entrusted with tbe job of looking after the Interests or Scheduled Cute; 
Scheduled Tribe employees in tbe organisation. The Committee feel that 
P and T Board which 'Is an apex body for the P and T Department aDd looks 
after an tbe matters relating to Admillistratlon, Flaucial. etc. of the Depart-
BleDt sboald make a spedal IKllllt to lee tbat the reservations provided in favour 
of SclIechlled CaSte aDd Scliedaled T .. are ral .... ly adhered to in the P and l' 
Department so thlt the Ofticers helODamg to these commUIIlties do not suller 
from uy apprebellSioB on aCCOIIIIf of tile Ibsence of their re-taflve I. the 
BoareP.' r·---

1 ·16 The Committee would 1110 like that ODe JDeIIIIter onlie Board ..... 
k.Il*UicaU)' elQulted with tlIe ~  of ...... after tile .... , •• 
, ..... ..,'tfIIir .. clOD orten, ... · ... relaxat_ .................. to 
llles..-W'bM ' .... Sebe6IM 1'rIIa 

2. RESERVATION ORDERS AND EXSMPTJONS 

1.17 \'he ~ ftave been ii ~  in the ~  
.. merv*"on .. ~ i1 ~  ~  ~  'from 1!le tollOWift'i '4*tes 
'ff\ respect 'of dii'eCl ~  and promottons :-

(I) Direct RecnaltlDlDt 

--_ .. _ .. _ .. -.... --_ ..... -... -.... 
(a) By open competition tbrouah UPSC 

(b) Direct recruitment to Group 'C' . 
'(11) By Jll'omotion thl'OUlh Departmental elCamination 

(iii) Posts filled by promotion on senioricy-cum-filnes8 
basis 

(iv) Temporary appointment ror duration or 45 days 
o.r more ' ' 

-Ino 19-
J6fX 

~  I Yo 

~~ 

IS% 

'" 
260J·1950 

1ir. 25-3-1970 

1tX 12-3·1973 

'% 11·7.1968 
71" 15-:1-1970 

~ ~ 27·11·1<,72 

1~~ 24-9-19611 

l.lR It has been stated tbat in posts/services filled by direct recruitment, 
reservation is made for Scheduled Castes and Scheduled TrIbes both at the 
time of initial appointment on a temporary basis Ili wen ~ at the time, of 
confmnation. In ~  filled by promotion, however, there 15 nO reservation 
at the stage of coDfinnation of promotees. 

J .19 The following types of posts have been kept outside the purview 
of ~( i  onlers : 

0) Posts which are of the duration of lells than ~ da)'li. 

(ii) Posts which arc filled up on deputation. 

(iii) Pos,ts to which ad-hoc appointments are mdde for ~  duration 
or are filled by local arrangements. 

] .20 When the Committee enquired during ~ ~  IS, to ~  P':Ople 
from other Departments were taken on deputation to VlI'IOWI C11'C1es of the 



POlis and Telegrapba Departmcnt, the Secretary, Ministry of Communications 
stated :-

"Yes Sir, In a vcry few cases we have two organisation undcr thc 
P "T. Onc is our own civil wing which wc havc set up to 
do the work which used to be done by CPWD before 1965. 
We took on deputatioo officers from thc CPWD. Now wc are 
recruiting our own officers inthc last few years. We have even 
now a few officers on deputation from the CPWD. The other 
is from the medical wing. We get officers from the Health 
Ministry. Other than this, there are very few cases of depu-
tion." 

1.21 When asked whether P&T employees were sent on deputation to 
othcr Departments the Secretary, Ministry of Communications, stated that 
people from P&T Department were sent on deputation to International 
Organisations and also to other Ministries. But no officers were sent on 
deputation to CPWD. 

1.22 In a subsequent note submitted to thc Committee the following 
number of officers on deputation in P&T Department from other Depart-
ments, and those sent on deputation from P&T Department to outside 
Departments in respect of Group 'C' and 'D' posts as on 1-1-1982 has been 
furnished : 
--------_ .. _-_. __ .. __ .- ._--- -----_.---:--.. _--

TOTAL SC ST 

1. Officers on deputation from other Departments . 
2. Officers from P &: T Department sent on Deputation 

to other Departments 

3 

84 

Nil Nil 

5 

1 ·23 The Committee DOte that as OD 1-1-1981, 84 otBeen In Group 'C' and 
'D' ha'fe been seDt on deputatloD from P & T Department to other departmeDls 
and there are oDly 5 Selleduled Caste Ofllcers and 1 Scheduled Tribe Officer 
among them who ha'fe beeD sent OD deputatioD. 

1 ·14 The Committee are aware that there is DO resenatloD for Selleduled 
Castes aDd Scheduled Tribes iD deputatioD posts. But they feel unhappy that 
the IBltractIons luBed by Department of PenoDDel aad Admlaistrati'fe Reforms 
that "Whenel'er a MlnlIItry/Department etc., propo&e to depute In the public 
iDterest otIleen ......... In or uncIer them to a post In or ander aother MlDlstry/ 
Departmeat etc. the Sebedaled Caste/Scheduled Tribe empIoyeesseniq iD 
or uncIer the MiDlstI'y/DepartlDent coDceraecI, wbo are eIIpble to be ... t OD 
deputation, lIhoald 8110 be COIIIlda'ed aJoq with other ellJlble employees, for 
.RCIa clepatatioD" ha'fe not beeD oIJserl'ed by the P & T Department. 

1 '25 The Committee recommend that P & T DepartJaeat should Issue 
ueeasary pldellnes to an POIItal Clrclesffelephone Dlstriets etc. to keep iD 
"lew the IDterests of the Schedaled Castes and Scheduled Tribes while spoDSO-
rilll officers froBl P & T Department to other Departments on deputatioD. 

3. LIAISON OFFICER AND CELL 

1.26 It has been stated that Secretary, P&T Board is the Liaison 
Officer for the entire P&T Department and he cnsures sending of teams to 
Circle Pffices to check their Communal rosten! with a view to see that they 
.are maintained properly and the reservation orders are implemented fully. 
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The rClp011llUbmitted by these tcautt iU'C scrutioited ~ by Secre-
tary. PIT BaIrd IUId the coocerncd Heads of Circles are advi8ecl to fato 
.appropriatc remedial action wbercver caJled for. 

1.27 In the PAT Directorate, Secretary PelT Boud is usialed by 
~  Liailon OfIicer and Asstt. Liaison Omcer and Scheduled Caft:tl 
Tribes Cell for this purpose. Re;Pru.cntations received from SC &ad Sf 
.emp1oyeea are given careful exammation and all possiblc elorts are made 
by the SId Section in the PelT Directorate to reclreas tbeir picvancea to 
the extent possible and permissible under the cxisting rules on the subject. 

1.28 The Liaison 0lIicers functionin, in the CiIdes are also required 
to visit their sqbordioatc units for a sillli1ar inspection to ensure that thc 
reservation orders are actuaDy implcmented. The Uaison 0JIIccrs lend 
thcir reports to the P8cT Directorate and a random sample check is CIl'ricd 
out by Secretary, P8cT Board. Instructions havc also been issued to Liaison 
Officers in Circle OJIic:esthat they should mcct representatives of sc,/ST 
cmpoyecl and attend to the redressal of their grievances. 

1.29 Asked whether the Liaison Officers watched the placement of 
Scbeduled Castes and Scheduled Tribes personnel apinal the reecned 
vacancies, the Committee havc been informed that the Liaison oman arc 
doing so. They are madc specifically responsible for implementation of 
various orders relatin,g to reservation of posts for Scheduled CastefSc:hodulcd 
Tribe in Government. 

1.30 In a note furnisbed to the Committcc it hall been atated that ao 
separate Cell bas been set up in the Ministry to loot after the rCprclCnta-
lion of Scheduled Caste/Scheduled Tribe in P "  T Department. However, 
a Section with an Assistant in the Ministry coordinate!! matters pertaiaing 
to Scheduled Castes/Scbedule..t Tribes in respect of the Subordinate Offices 
and the Public Sector undertakings under its control. 

1.31 When the Committee pointed out during cvidence that in reply 
to the list of points for discussion submitted to the C.ommittce it bas been 
stated that there is no separate Cell in the Ministry but now it i. daImed 
that there is a Cell headed by a Deputy Secretary, the Secretary, Ministry 
of Communications stated as follows ;-

"The Ministry is small and, therefore, previously it was helded by 
an AssJattnt and, therefore, this reply wu given. 

I would like to submit that the Deputy Secretary who is now 
heading thc Cell is not exclusively doing this work only. He 
bas other duties also." 

1.32 The Comdlittee drew the attention of the Secretary, Ministry of 
Communications to the provision that in each Ministry. the Deputy SCac-
tary incharp of Administration would act 81 Liaison Officer and Ministries / 
Departments should set up a Cell within the Ministry fDepar1meDt under 
the direct control of the Uaison Officer. The witnetl explaibcd Chat the 
Posts and Telegraphs Department which enjoyed aU the powers of the 
Ministry bas a properly orpoised Cell which is headed' by a Joint Secretary. 
The Ministry do not have to oversee the working of the Posta &ad TeIe-
Jl'aphs Department all the time or even most of the time. P08t. and Tele-

~ Department has been having a Cell for a long tima. 

t ·33 'I1Ie ee..Ittee lIOte dlat .. the POlhi ... T ........ o.,.n •• 
tIIen .. a reIImI .... Cell wIdc:II II IIeaW ., • JoIIIt SecntarJ. .. tile Cell 



fa the Ministry of Communications which is at preseat beaded by a Deputy 
Secretary ·is Dot exclusively looking after the reservation work. TIle ~  
Secretary has to perform other duties also. . 

1 ·34 The Committee recommend that the Cell In the Mimstry should be 
,:aaquately streagtheoed and it should look after the reservatioa work both In 
P & T Department and the Public Sector Undertakings under the control of 
~  MiDlstry. Preferably a Senior Officer beloDging to Scbeduled Castel 
~  Tribe community should be incharle of this Cell. la view of the 
flet that Secretary, Ministry of Communications is also tbe Chairman of 
P  "  T BOarl, the Committee feel tllat the Cellia tile i ~ eo serve a very 
...... pIUtIOse bOtb in aelrlevillg "oper coor4lilatiOB .. ImplelMlltMlOD of "e I'elftVI ti.-orders. 



(JIAPn:R IJ 

I.A. RECRUITMENT PROCEDURE 

2.1 In P& T Department appl)intlll":llt of stan' is made by dirl'CI J''':l:fuit-
ment and by promotion. In direct r..:cruitment the candidates arc rl'lTuited 
hy open LOmpetition through Uniun I'uhlil: Service nlmmissiOIl and Staff 
Selection Commission. Direct rccruitllH:nt 10 group C' & D posts is made 
through local employment exchanges. i1c:-.ides, direct rel:J'uitmcllt is also 
made by the Posts and Telegraphs  Department. 

2.2 As regards filling of posts by way of promotion, it has been ~  
that posts wherein element of direct recruitment does not exceed 66·2; 3% 
are filled (i) through limited Departmental Competitive Examination in 
group B, C & '?: (ii) by ~  ~~ Group B to the lowest rung of 
group A and (111) on the baSIS of semotlty subject to fitness in grou". 
A, B. C and D. 

2.3 The Committee have been infonned in a note that recruitment 10 
class III and class IV, both technical and non-techniCal, is made .. 
follows :-

(i) By direct recruitment 
(ii) By promotion accordin&. to seniority and according to rules 
(iii) 'Through Departmental Eumination. 

2.4 In the case of direct recruitment, vacancies are reported to ~ 

ErQpIO. ymcnt ~ ~  and/or advertised ia the newspapen. Selection ia 
~  on the haiis of merit. In SQIJlC cases, the method of boldin, hI!!r': 
views is also resorted to for adjudging tbe suitabillty of the candidate.!. ~ 
filling up the posts by promotion fr9m Class IV to Class III qd within 
Class m, the criteria of senjority-cum·fitne&,l is ~ sad for ~ 

categories of posts departmental examinations are conducted fqr ltSae5liaa 
suitability of the candIdates and deciding tbeir inter se mer:it, ~  there 
are 110 examiJ)ations, merit obtained in the school/university (o/l1ls !be ~ 
of selection in the order of merit. 

2.5 In addition, from J 98 J the Department has also started the 
-method of fiHing posts of Junior Engineers (Civil) /(Elcctrical) by IK?lding 
open competitive examination which ~  an clement of ~ i~  Pr!or 19 
] 981, the Junior Engineers were recrUited by the Supenntendmg Engineers 
through the Employment Exchanges. 

2.6 The following statement "hows the number of Junior Enj!irwcrs 
(Civil/Electrical) rccruitcd during the last three years :lnd the ~  of 
Scheduled Castes/Scheduled Tribes amongst them : 

Year 

19711 

1979 

1980 

7 

Tnl,1I Nil. No ... r 
,>r Jb SC' rcc-
rc,·rullcd rUlled a' 

Jh 

51, 

M 

47 

N" or 
ST. "'-
rllllld 8S 
Jb. 

X 

f. 



• 
, 2.7 The Committee bave been iaformecl that tho number of pQIta of 
JuaiorEnaineers (Civn/Blectrlcal) to' be 8Ued up .... outlidO quota 
thl'OUlh tho open competitive ex.,inadon ill 1981 .... u UDder:-
Junior EnliDeel'S 

OW' 
Electrical 

Other Sc:beduled Sc:heduled &-acr- Tot.l 
Commu- Castes Tribes viceman 
nit)' 

119 
50 

.58 
21 

118 
16 

40 
10 

335 
98 

2.8. In reply to a question as to what was the procedure for rec:ruit-
ment of Class IV employees in the PelT Department, the Chairman PelT 
Board stated during evidence that the vau:ancies are intimated to the Em-
ployment Exchanges. Also, there are recruiting authorities within the 

, Department. On the Postal side, the Department recruit extra-Depart-
mental emoloYees, part time employees and casual labour. For recruit-
ment to Class IV posta, the Staft Selection Board holds an examination 
and selects the candidates. If sutlicient number of candidates do not 
qualify, than the requirement is placed with the EmplOfDlent Exchuges. 
Staff Selection Board while making appointments keeps 1D view the reser-
vations in favour of Scheduled Castes and Scheduled Tribes. 

2.9. The Secretary, Ministry of Communication informed the Com-
mittee that non-technical posts in Group 'C' in the Postal and' Telcc:om-
munication wings are ft11ed tbrouah the Employment BxdlllDpl. The 
recruitment is done on the basis of marks obtained by the candic:l&tll in the 

, qualifying examination i.t. Higher ,Sec:ondary. 
, 2.10. A statement furnished to the Committee showing year-wise re-

cqJitlllcnt .. de by the Posts and TclCsraPhs Departtnent during the years 
15'18, J979 and 1980 is at Appendix I. 

2. t 1. 'When asked altho1l8h the number of vacancies which occurred in 
alii I, II and III' duri, the last three years was quite lar,e but the 
number of posts actually lied reserved categories was quite small, tho 
Committee have been informed in a wrHsen note that direct recruitment of 
ClIII I and II posts is made throuah UPSC. The gap between the number 
of qcanc:ies and posts actually fined up is due to the non-avaI1ability of 
suitable candidates. 

2.12. In the case of promotee from. Class IV to Glass III and from 
aass m to Class II certain length of qualified service bas been prescribed 
for aU categories of poIts. Por promotion from Group 'B' to (houp 'A' 
and from Group 'C' to Group '8, the selection is restricted to officers in 
the zone of consideration. 

2.13. It has been further ·stated that due to inadequate intake of Sche-
duled Castes and Scheduled Tribes in the initial years sometimes Scheduled 
Castes and Scheduled Tribe candidates with the requisite length of service 
are not available. It is felt that gradually this situation wi11 improve and 
adequate number of Scheduled Caste and Scheduled Tribe employees with 
requisite length of service will become available. 

2.14. The Committee has been informed that a special drive was 
launched in October, 1972 ,to malee good the shortage of Scheduled Castel 
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Scheduled Tribe and the result wu qui&o satisf:,o.. 1'bo iDformatioG .... 
~ i  from the Heads d. Cirdea about 01 tile ~ .... 
dit!icultf wu ~ i  In rocruiImeDt ol Scbtduted CasIeI/ ....... 
Tnbes m lu8ideilt numbers. i ~ iDfermatiOll WU pallid • 
to the mcopillC!Cl Scheduled Cute Tdbe AuociItiOlll .. dtaI 
~  could IpODIOt qualiflod CIIIldidateI beloaaiD1 to tho rcsened CXII!I ..... 
tiel. After 18.8.1973 a slJCCial driw for makiDa special. recruitmeal of 
Scheduled qasto/Scbeduled Tribe candidates was 1lOtJaunc:bed. However. 
due to sustained efforts, he overall representation ol Scheduled Cu&o/Scbe-
duled Tribe has coaaiderably iDcnIued u would appear in the followina 
table showing the position as on 1-1-1980 :-
-----_ .. _-----_._--_ ..... -...•. _-_ .. _---_ .. _. __ ._---_ .•.. 
aa55 Percentile Per«n-

01 lip of 
lolal tocal 
Dumber Dlllllber 
01... 01 em-

fJtr' r 
Oroup-A 

Group-B. 

Group.C . 

1-0 

II '8 

17'0 

1908 

8'" 

0.9 
100 

3" 
,.% 
,.% 

~  (Blrdudiq Sweepers) . 

0r0up.D (Sweepers) 

2.15 In the cue of Scheduled Cutes, the pen:entaJC have been elt-
c:eeded in Group C, Group D (ududina Sweepen) aDd ~ D (Swee-
pers) . In Group B, the poaitioo ia fairly aatiafactory and it would be 
possible to reach the requiled pcrcentaae u more Sdleduled Cute ompIo-
yees complete tJae minimum loDath d. service and qualify for IIeDior poIlI. 
This is arlO true ol Group A.. 'The poIitioo iD rcprd to SduIcIuled Tribea 
is not quite satisfactory. Perhaps other Departments also face a similar 
situation. 

2.16 It has been stated in a lubiequent note that while the poIltiOb in 
case of the recruitment of Scheduled Cutes is improriDa die poIidoa Ia 
regard to the recruitment of Scheduled Tribe employeca i. not Improviq 
at the satisfactory pace particularly in certain Circles where the Scfledulca 
Tribe population is low. 

2. t 7 When the Committee supted that the POits and Telq,rlll!h» 
Departmcntmust come to the help of Scheduled Cute/Sc:bedaled Tnbe 
candidates in the matter of their employment the Secretary. Ministry d. 
Communications stated during evidence :-

"I am not taking any credit for myself. What I would like to 
submit to the Committee is chat definitely in the matter 0( 
employment of Scheduled Castel/Scheduled Tribes  the atmOl-
phcrc in Posts and Telegraph ~  is. fairly 8 i ~  
Over the years this matter has receIved fallly load atteatioa 
at all levels in the Department." 

2 '181T11elc-lttee DOte tbat "' or 100 J .... F ....... recndte' 
dar .. tile period 1978 to 1910,167 (16%) ....... to Selle"''' C ....... 
o.ry 14 (I ·3 %) WIn rro. ScWaIed T...... 'I1Ie C_lttee .... MI. dlat 
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io 1981, the outside quota of the Junior Engineers (in Civil and Electric) to be 
Iilled u/) by the open competition was 4.n, out of which 80 posts had been ,'ur-
marked for Scheduled Castes and 134 for Schedulc!d Tribes. The Committee 
hope that these posts will he publicised widely and all possible measures will be 
taken to attract maximum number of candidates from Scheduled Casle nnd 
Scheduled Tribe communities' 'lO thllt all the posts reserved for them could be 
filled up. 

2 '19 The Committee need hardly stres.o; that unless adequate Dumber of 
Engineers at the stage of initial recruitment arc selected there will always be a 
shortfall in the higher categories, which after passage of time, will be difficult' 
to wipe out. 

1. B. ADVERTISEMENTS AND EMPLOYMENT EXCHANGES 

2.20 The Committee have been informed that the Employment Ex-
changes are requested to sponsor candidates against the reserves vacancies. 
In addition, the advertisements arc also given in Newspapers. 

2.21 In reply to a question as to whether the reasons for rejection 0{ 
the Scheduled Caste and Scheduled Tribe candidates sponsored by ~ 

Employment Exchanges were communicated to them, the Committee have 
been informed that it is the practice of the Post and. Telegraph Depart-
ment not to communicate reasons for nOD-selectioll. of a caudidate or a 
group of candidates either to candidates themselves or to the?, ~ 

Excbanges. Since every effort is made to select Scheduled' Caste/Sche-, 
duled Tribe candidates,_ even by relaxing ~  to fill up their quota, 

i ~ ~  ~ only be due to 1 1 i i ~  of c8.!ldidate(s) ~ ~  
tha,il eonirlnUU(:8.ting ~ for ~  of candiqate(s) to the Em-

~  ~~~ ~ )~ ,I\lay be. ~ i~ to ~  in, depth analysis of· 
the retruitD1ent pOSition qnly of Circles ~ reqUISite number of Sche-
duled Caste/.Scbedute4 'J'noe candidates QXC . not available and their quota 
remains unfilled'. In sucllcues i~ efforts may be called for. 

2.22 When the Committee enquired whether the vacancies in the P& Tt 
Department were being anDounced on All India Radio the Secretary, 
Ministry of Communications infor:med the Committee that so far they have 
not done it. However he ~  to do so. 

2.23 When the Committee emphasised the need to send copies of 
advertisements to local MPs and MLAs belonging to Scheduled Castes and 
Scheduled Tribe and also to the Members of the Parliamentary Committee 
OD the Welfare of Scheduled Castes and Scheduled Tribes, the Secretary, 
Ministry of Communications stated during evidence :-

"We have over 2000 points of recruitment all over the country. 
Every year there is a minimum of two cycles of recruitment. In 
regard to sending of copies of aU the Scheduled Caste/Sche-
duled Tribe MLAs all over the country, it is difficult. What 
I mean is from every recruiting authority, copies should go to 
MLAs and MPs. That will not be a small task because we 
have to m'onitor also. Then there will be a problem thaI the 
MLAs and MPs may say that they did not get the copies some-
times which we will have to monitor. We cannot absolve our-
selves of our responsibility." 

2.24 Asked whether copies (If advertisements were also sent to the 
Directors of Scheduled Castes aDd Scheduled Tribes, the Secretary, 
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Miniitry of i i 1~ infOl'lDed the Committee tbaa copies of adver· 
tilcmeDts &Ie sent to them only if thoy do not get Scheduled Cute/Sche-
duled Tribe candidates. However, he promisod to IOIld copies 01. adver-
tillClllCllt to the Director (:i Scheduled Cutes and Scheduled Tribes at the 
mitial stage also. 1 

1 2~ 'l1Ie Comadttee are BOt eea.iacId of the rea_ afluced by tile 
Secretary, MIaiatry of eo-lIIIIc ..... darIIIlellMee tbt It Is dUlicait to 
... eoples of adftl'tlle __ to Sehedlled Cut_/Sc:IIeIIIded TrIItes. M.L.AII 
ud MPs. Mosa of tile Sdledaled Cutes ad ..... t all tile Sdaeduled Tri_ 
ll,. Ia remote area wltlch do ROt have modem meaDS or COIIUIIumeatlo •• 
Therefore to reach these co ... _ti. spedal efforts will bave to I.e made aDd all 
meaDS of publicity will have to be adopted. lbe COIDIDIttee feel tbat It I. 
throagb their represeatatlves both Ia tbe Leglslatl,e AuelDbiles aad ID the 
Parllameat, tbat they coald be more coaveDieDtly laformed about tbe _1III»er 
ud natue of posts vaeaDt/reserved for tbeIIl. 10 tbese eirClllllStanees. tile 
COIDIDIttee feel tbat it is imperative that copies or aD ad,erUsemeat IIOtlcell 
.boatd be seat to the Members of Parliament and State Asseaablles belOlll'" to 
Scheduled Castes aDd Scheduled Tribes of tbe region where recrultmeat .. pr0-
posed to be held. The Committee would also like that these IIOtlces should be 
lent to the Members of the Committees of the State Assemblies ud Pulla-
mellt on the Welfare of Scheduled Castes aad Sebeduled TrIM aad to the State 
Authorities looklDg after tbe Welfare of Scheduled ealtel uti Sell ..... 
Tribes. 

2. DEPARTMENTAL RECRUITMENT COMMJTIEES/SELECTION 
BOARDS 

2.26 The Committee have been infornted that the Scheduled Caste 
and Scheduled Tribe officials are adjudged separately in regard to their: 
htness. Separate lists are alsd drawn up for the eligible Scheduled Caite 
or Scheduled Tribe officials arranged in order of their inter Sf! seniority in 
the main list. Efforts are also made to have an offioer belonging to Schedul-
ed Caste/Scheduled Tribe in the Departmental Promotion Committee. 

2.27 When the Committee wanted to know whether any member of 
Scheduled ~  Tribe eonununity was included in the Recruit-
ment/Departmental Promotion Committee, tbo Secretary, Ministry of Com-
munications stated during evideocc that instructions had been issued to in-
clude Scheduled Caste/Scheduled Tribe officer in Departmental Promotion 
Committees by taking ofliccrs from the Postal or Telecommunication Circles 
some tcn years before. But it was not always possible to find suitable 
officer of the required level. 

2.28 As regards the Matus of Scheduled Caste/Scheduled Tribe Memhec 
of the Departmental Promotion Comn1ittec it has. been ~ that it ~ 
on the constitution of the Departmental Promotion CommJltee as preK.nb-
cd in the Statutory recruitment rules for each post. 

2.29 ~  during evidence what was the difficulty in having sud! 
officer from other departmcnts as in Puhlie Scct?f. Units the i ~  ~  
hein!! taken from outside. the Secretary. Mlllllitry of CommumcatlollS 
stated :-

i~ is possibk in big towns or cities. We ha\'c more th:1O 2,000 
recruiting authorities spread all ovcr the country. In smaller 
places it is not possible. 

2-S2 LSSj82 
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Weha\'e another problem. Even within our own depart. 
ment when a Telecommunicatioa officer has to look for a, poata1 
man, the latter feels that his own work is aftected. If we have 
to go outside our department, the problem. wDl be even greater. 

In 1981, we carried an all India drive and asked aU de-
partmental promotion Committees all over the country to dis-' 
pose of their ehtrie})ack].og. During the year, 95 per ~  of 
them havo' done ,so, b\¢ they have not been able to associate 
scheduled ea. and Scheduled Tribe ofticers in ev«y Com-
mittee. In some cases, they have bten able to do it, but in 
some other cases, they have not been able to do it." 

2.30 When the i ~ pointed out that in the absence of Scheduled 
Caste/Scheduled Tribe cif6cer on the Departmental Promotion Committcc it 
may be possible that the reservation rules may not be observed properly, 
the Secretary, 'Ministry of Communications stated that all ~  

Promotion COmmittees were observing the rules. There are instructions 
tn this regard. The Roster Registers are being maintained and all reserved 
points are noted in the registers. 

2 ·31 The Committee reecnamead tbat a Sehedaled Cute or SeIa .. " 
TrIbe oftleer IIIaouI4lDvariably be hlcIaded lD the various Departmeatal .Remdt-
IIleIltfPrcmtot1oD Committees .. tbe Posts aDd Telegrapbs Departmeat 10 tllat 
there Is DO apprebeusion amODl tbe Scheduled Caste aacI Scheduled Trilte 
employees. tbat tbelr iDterests are DOt being safeguarded properly. If Sche-

o daled Cute/Scheduled TrIIJe olBeer or tbe required level Is DOt available In 
the P & T DepartmeDt, anotber SdtedaJed Caste/ScbedaJed Tribe officer of 
tbe required status rrom otber Central or State Department migbt be Included 
iD.tbe Departaeatal Recndtment/Promotlon Committees. 

3. CONCESSION.s AND RELAXATIONS 

2.32 In Posts nnd Telegraphs Department the following relaxation...,/con-
cessions have been granted to Scheduled Caste/Scheduled Tribe 
employees :-

(i) Age: 

All the Scheduled Castes/Scheduled Tribe eD1ployees are entitled to age 
concessions of 5 years in the matter of recruitment to Group 'A', 'B', 'C' 
and 'D' where there is direct recruitment. 

Where an upper age limit not exceeding 5 years is prescribed for promo-
tion to a service/post, it i'l relaxed by 5 years in the case of candidatcs 
belonging to Scheduled Caste/Seheduled Tribe. This however, would not 
apply to posts which have arduous field duties or are meant for operational 
-safety. 

(ti) Fees for examination: 

The fees prescribed for admission to any examination or selection to 
the service or post are reduced to one-fourth in.the case of candidates 
belonging to the Scheduled Caste/Scheduled Tn'be. 

(iii) Relaxation of standard of 8IIitability : 

All the Scheduled Caste and Scheduled Tribe candidates arc eligible to 
qualify for the Departmental Promotion Examination c:onfirmation of 
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~  qualifying examination with 33% marks in individual p.1pers and 38% 
1Il aggregate .. As per the revised instructions issued on 4th May. 1981 it 
has been proVIded that the Scheduled Caste and Scheduled Tribe candidutCli 
even with less marks can be promoted against the vacancies reserved for 
them provided they are not found unfit 

'(iv) Separate inlervkw of Schedukd Caste/Schedukd TrilH candid.,tes : 

~  reserved vacancies, interview of Scheduled Caste/Scbeduled Tribe 
candidates are to be held on a day or sitting of the Sclecdon Committee 
other than the day or sitting on which general candidates are to be interview-
~ so that. the Scheduled Caste/Scheduled Tribe candidates are not judged 
In comparison with general candidates and the interviewing authority / 
Board Is/are prominently aware of the need for judging the Scheduled 
Caste/Scheduled Tribe candidates by relaxed standards. 

(v) Travelling allowances: 

Scheduled Caste/Scheduled Tribe candidates caU'ed for interview 8ri 
entitled to a single class n railway fare from the normal place of residence 
to the place of interview and back:. 

(vi) In case of merit selection the Scheduled Caste/Scheduled Tribe 
candidates form separate pool and selection is made irrespective of tho merit 
selection in the general catesorY. ; 

2.33 Asked whether the P&T Department could relax the condition of 
length of service While promoting Scfieduled Caste/Scheduled Tribe candi-
dates, the Secretary, Ministry of Communications stated that ICntt'h of SCI'-
vice is stipuJated for particular posts which they can not relax without con-
sulting the Department of Personnel. 

2.34 When asked whether it was not possible for the P&T Department 
to relax the condition of length of service in marginal casC's hy ~  111 ~ 

or one year, the representative of P&T Department staled during l'vi-
dence :-

"In the case of normal categories, for the purpose (If selection we 
. take three times the number of vacancies. In the ~ ~  of Sche-
duled Caste ami Scheduled Tribe, it is five times the number (If 
vacancies so that peoplc c\'cn lower below can be laken. Dut, 
so far as thc l1umhcr of years of ser\'ice is (';ollccmcd. it is 
decidcd by the Dcpartment (If Personnel." 

2·35 TIlt' Committee note the various cODCt'<Jsion!l and relaxations Ith'en 
to the Scheduled Castes and SchedUled Tribe<; ror ren'llitment In the Po<;l'I anti 
Telegraphs Department. They hope tbat the ~ 1i  and relua'io ... 
available for tbese communities will be genuinely granted to tbem, 50 that tbert' 
Is no difficulty in getting required Bumber of Scheduled Cutes anti SchedUled 
Tribes for the reserved posts. 

:Z·36 The Committee recommend that in the IIRbt of poor reprl'!left,.tlon of 
Scheduled Castes In Groups A and B and of Scheduled Tribes In.n the 
Groups In P & T Department, the qUe5tloD of Ifivllll furtber relaxatloa la the 
ClOnditiollS of lenrth of service, etc., prescribed for promotioR to v.rlolll pMts 
should be examlDed In consultation wltb the Department of Penoanel ... 
Admlalstratlve Reforms with a view to promote more Sell ...... Cute/selle-
daled TrIbe employees .. that Departmeat. 
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4. MAINTENANCE OF ROSTERS 

2.37 To"_ efIect to the 2rescn"bed . percoRtap of ftliIenratioD in 
seni&lea aadpalts in the P  "  T Department tho following rosters bave been 
piescribecl. 

1tGlters pmcrlbed 

<a> Direct recruitment on an All Jndiabaais ~ opeD oompe&iakM.. 4O-pobrt roster 

(b) DIrect recruitlDCDt OIl all India bI8is otbetwtte tban '" open 
competition.. •  •  •  .  •  .  •  . 4O-polnt roster 

(0) Direct recruitmcnt to Class W lUI. IVp08ta on a local or reaional 
basis. .  .  .  •  .  .  •  •  •  • lCJO.JlC)int rostcr 

(d) Promotions 4O-polnt roster 

2.38 It has been stated ~~ separate rosters are beiD,J maintained for 
. each cadre or grade. If, hoWever, there are small cadres or iiolated 
posts, such posts are grouped toJOther With similar other posts for pur-
poses Of reservation ordeR. ThIs is doae in the case of direct recruit-
ment only as no grouping of posts is to be done ~ cases of promotion. 

2.39 Liaison oIicers nominated in the Circle offices conduct inspec-
tion of. rosters in respective offices in their charge. Cases of neglipce 
or lapses are reported by them to the Heads of Circles. ~ )  PiT 
Board who is the Liaison Officer for the ~ PiT Department also 
coDducts inspectioDs of Orcle Offices with a view to ensure that rosters 
are maintained properly and reservation orders are followed. Where 
necessary, instructions are issued to the Circle Offices for taking appr0-
priate remodial action. 

2.40 Asked when the system of special inspection of rosters was started 
in the PelT Department, the Secretary, PiT Board stated: 

"A year and a half ago, in September, October, 1980". 

2.41 In reply to a query as to whether there is adequate number of 
mspectors to carry out the i ~  and whether they are trained, the 
Secretary, Ministry of Commumcatious has stated that their number is 
not adequate quantitatively but at Headquarten, there is sufficient staft'. 
As regards the trained inspectors to carry out the job of inspection, it hu 
been stated that they have" adequate experience. It has been further stated 
that the general inspection reports of circles are sent to the Secretary, Mini.--
try of Communications and occasionally the Secretary, P&T Board also 
sees the relevant portion of these reports. 

2.42 The Dature of discrepancies noticed in rosters by the Liaison 
officer during special inspection c:I. 10 officers of the PH Department is 
stated to be as under :-

(i) Scheduled Caste and Scheduled Tribe vacancies are sometimes 
not shown against their reserved points. 

(D) Reserved posts are filled up but no date of appointment is 
shown against these points. 

(iii) Sometimes the procedure for de-reservation of reserved vacan-
_ is not meticulously followed. 
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(iv) ~ -tile IOIten are not iQitiallod by tho WOiaai ..... my 10 _ ca.s. . 

2.43 The procwl'lral ~ foUDd ia tile maiateaace of rou.a 
8"Oth lOt c:orrccted awl tho omlcemod autJnities 818 iastructed to follow 
c comet procedure laid don by the Govenunnt from time to time . 
. 2.44 As reprds the P,miodidty of ~  of abo __ by tM 

::;nofopicers,. the Conmiittcc have boca iafarJaDd m ... thI& DO pIIIio--
~ lDSpection of the rosters by the lJaisoa 0JIkw.. bella iud. 
DWeVe.r, the rosters are inspected as foIbq :_ 

(i) By die' Liaisoa 0fBcer DomiDatcd in the subordiute o6:ca 
ua l'eJUIIr 1IlfIIIUre. '!bey eusure that RIIeI'VIltial ordors 
are properly implcmcated. 

(ii) The inspection bmacla of Posts aod Tde&raPhs Diredorato 
headed by a Deputy Director General and auisted by Dir-=ton. 
ODe eadl from »>08taI and Telecommunication 'MIlP ~ 
carry OIl inspections of 20% Circles/Districts evet'f )'I:U bY 
rotation. During their iaspcctiOD/Vlsits, they inspect l'OIterI 
also. The inspectiou report of this hiab powaod .... is 1Ub-
mitted to the ~  of the Ministry Who eJami". it care-
fully &ad issues necessary instructioas. 

(iii) Recently, a system has been introduced to conduct special ins-
~ d. rosters d. Circles/Districts showing biaber shortfall 
JD filling up d. Scheduled Caste/Scheduled Tri6c vac;aDaa. 
It is proposed to punue this method of spocial inspection to 
concentrate on the areas which require special attcation. 

2.45 In a subsequent Dele furnished to the Committee, they have been 
informed that the following defects have been noticed by the officas of 
the inspection organisation who inspected the various clrdc o1Iicea in tho 
ncent past:-

{i) the Liaiaon 0JIicer for Scheduled CastejScheduled Tribe is 
expccIIId to have Inapec:tion of aU the units funcdoniDg under 
him cfirectly and eIIIUl'e iupectioa of aD other unJta by dae 
authorities stipulated. The oftice had no RICOI'd to IIJow 
whether any watch was kept over this PI'Opllllllle. 

(ii) Entrica in rosters were Dot authenticated by the appomtJac 
authClrity. 

(iii) Rosten were DOt checked by the Liaisoo Oftic:cn. 

(iv) Points in the rosters bad not been ID8l'ked corrcctJ.y. 

2.4(; The iDspcc:tion reports 01. officers from Headquarters who :nspcct 
iho various circle offices etc. an: submitted to mcm'beis of the Board and 
Secretary (Cammunic:atioas). The shork:omings/ddects pointed out In 
the iu.lpection reports aro seat to of&es COIX:Craed for remedial IIdkJn and 
reporting compliance. A watch is kept by the Soctiuos io PAT Directorate 
by issuing lmluent reminders tiD the defects are rectified. 
2·47 TIle Co-'ttee np'et dlat tile ...,... of ......... tile P • l' 
n.;,. .. w ......... -L':!-'" :/: .• dtJ of ........... .... 
......... MWltryof AtIdn ............... ~  
tm ........ M-.J ......... oftlle ...... • .. 1 ...... ~1 
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DepartmeDt OftIees UDder tbe coatrol of the Miailtry/Departmeat with a view 
to eJIS1II'iiag proper implementatloD of reservatioD orders." '!be Committee 
also Dote that the iDBpectioDl earrled out by the LiaisoD OtIIcen ud the Ofticers 
of the iaspeetloa orpalaatioa bave ladleated discrepancies Ia the maiateaaace 
of rosters. 'Ibe Committee need hardly streu that rollten are the only and· 
the mala medaaD" OD which the implementatloD of rlSenafioD orders rests. 
UDleu tbese rosters are properly maintained aDd periodically checked, mala-
teaaaee of rosten wiD DOt serve auy usefal purpose. The COmmittee, there-
fore, RroIIIIy recollUllelld that the MIaIstry .f CommumcatloDl/p 11k 'l' Depart-
JDeDt IboaId ensure. proper malDteaance of rosters ad their perlocllc laspeel'" 
IJJ the Liaison omeen aDd the OIIicers of the laspection units. As laid don 
by the Mlalltry of Home Mairs the roa .... JDDSt he elected ODce iD a year 
... the dlscrepaDcles DOtlced during iDlpedioD. shoald be immediately atieD-
ded to and rectified. 

5. PROMOTIONS 

2.48 The procedure for promotion in case of Scheduled Caste/Scheduled 
Tribe employees in various categories of posts in Posts and Telegraphs 
Department has been stated to be as under :-

(i) Promotion by selection to Group B and from Group B to Group 'A' 
(Junior Grade) : 

If SC and ST candidates obtain Oil the basis of merit with due regard 
to seniority less number of vacancies than reserved for them the difference 
is made up by selecting candidates of tJiese communities who are in the 
normal zone of consideration irrespective of merit and are considered: 
fit for promotion. There is no separate zone of consideration for reserved 
vacancies in this category of promotion. 

(ii) Promotion by selection in Group 'C' & 'D' i ~  : 

A separate Select List of SC/ST officia1s is drawn up to fill up such 
reserved vacancies and these officials are adjudged separntely and if found 
'fit' for promotion they are included in the List irrespective of their merit 
vis-a-vis candidates of other communities. Promotlons against reserved 
vacancies are subject to the candidates satisfying the prescribed minmium 
standard. . 

In the separate select lists drawn up for SC/ST the officia1s belonging 
to this cate!!Ory aRl adjudged separately amongst themselves and not along-
with officials of the general category. 

(iii) Promotions on the basis of seniority subject to fitness: 

In filling up the vacancies reserved for Scheduled Castes/Scheduled 
Tribes in such promotions according to the points in the roster the candidates 
are judged by the DPCs separately in regard to their fitness. 

2.49 In addition to the concessions/relaxations given to Scheduled 
Castes/Scheduled Tribes while considering them for promotion as laid down 
in the mandatory provisions and instructions issued by Department of 
Personnel and Administrative  Reforms from time to time, there are soine 
safeguards against supersession in promotion of candidates belonging to tbCl!e 
communities. Cases of supersession in promotions to group 'A' and within 
Group 'A' are submitted to the Minister/Minister of State/Deputy Minister 
eoacerned and in promotion to group 'D' and within group 'B', such cases 



of. suPersession are reported to the Minister/Minister of State/Doputy 
Minister coac:erned IS the 'cue may be within a periOd of one IDOIIth ~ 
fina1izatioo of the select Hat. For promotiODI to IfOUP 'C' and ~ 1)' 
posts, such cases of supersossion are reported to tho Head rA. tho DeDut. 
ment if tho appointing authority is lower than tho level of the Head of tho 
Department and to the Seaetary of the Administrative Ministry if the HOld 
of the Department is himseJt the appointiDa authority. 

2.50 In. reply to a ~ i  as to what wero U1c rules of promotion oJ. 
emp!oyees m ~  ~  as Telephone Operators, Telegraphists, Engl-
neenng SUperYlsors, Wtreless Operators and Mechanics; the Committee have 
been informed in a note that the rules of promotion are as under :-

. (i? Telephone ~  ~ promoted to Junior Supervison level on 
seruonty-cum-fitness basiS subjeCt to vacancies. Junior Supervisol'l are 
promoted to Supervisors 1/3 by competitive examination and 2/3 by seniority-
cum-fitness subject to service qualification i.e. minimum prescribed Ienath 
of service and availability of vacancies. 

Telephone ~  if they (a) are B.Sc Witb 60% marks and above 
with ~~ years service can become Junior Engineers throuJh a competitive 
exammabon; 

(b) are MatrU:ulates with five years service are eligible to become Junior 
Engineers through a competitive examination (15% quota). They can also 
become Repeater Station Assistants, WiMless Operators subject to minimum 
prescribed length of service It matriculation standard and compete in • 
departmental examination. . 

(U) Telegraphists become Telegraphs Masters 1/3 by examjaation and 
2/3 by scniority-cum-fitness. With five years of service he can Sll for the 
competitive examination for Assistant Telegraph Traffic Service Group C 
posts (75% quota). They are also eligible for Assistant Telegraph Masters 
by Selection. 

(iii) Engineering Supervisors now known as Junior Engineers become 
Assistant Engineers subject to their qualifying in a written examination after 
completing five years service and being approved by Departmental Promotion 
Committee. Such Assistant Engineers are eligible to become empaaeUcd 
for ITS Group A OTS) subject to their having 8 r.ears service in Group B 
and approved by a Departmental Promotion Committee. Such of the Junior 
Engineers with graduate of Engineering qualification can become ITS Group. 
Although the combined Engineering Servi<:es Examination held by the UPSC 
for the purpose with certain upper age relaxation for ITS Group A ~  

(iv) Wireless Operators become ~i  Engineers through ~ i i : 
examination (10% quota) and a quaUfVlftJ quota of 10% alonpith Auto 
Exchange Assistants, Repeater Station ASSIStants (now cal1ed Transmislrion 
AssistaJlts) . 

(v) Mechanics now known as Tecbnicians become Repeater  Station' 
Assistants, Auto Exchaage AssistaDta or Wireless Operators throuab competi-
tive examination. They can also become ~ i  wbeG. ~ com-
plete 5 yean of IICf'\'kle subject to the condition that they are matnculatel. 
The percentage in tlds cateJOl'Y i. 10%. 



2.S 1 The foUowiDg statement indicates Ute number of employees promoted 
duriDa 1977,  1978, 1979 and 1980 in various categorics of posts aad the 
number of Scheduled Cute/Scheduled Tribes employees among them :-

1 

197'7 

1971 

19" 

1980 

Putic:u- Total No.  No. of Percen- No. of Peroen-
lara of or Em- SIC Em- tap Srr CIIl- tsac 
posts ployoes ~ ployees 

Promoted Promo&ed promoted 

2 

OroupA 
B 

.. C 

.. D 
Group A 
... B 
.. C 
.. D 

• Group A .. .. .. 
B 
C 
D 

.. Group A B 
C 
D 

.. 

3  4  5  6  7 

218 9 4'127, 1 0'36" 

7m 1 ~~ 19~9:8 4J g::g 
1268 556 28 -09% 137 10'809-

393 32 8 '15% 2  0 "" 
'1l3 193 26'78 36 4-9'Y. 
9299 1757 18'898 383 4'Uf, 
2110 478 22·65% 149 "09-
312 38 12'2°"": 20 0·,°" 
1260 ISO 11 '11 '1 32 2 '548 
11874 2234 J 8 .,fr, '86 4 -93 g 
2213 664 30'00% 12S "647 • 

490 25 4'1 " 3  0 "1 " 
972 132 13 '''g 30 3 '08 " 13465 2214 16'44 663 4'92% 
3471 871 25 0()9 9. 186 S '3' % 

~ ~
2 '52 The Coaadttee DOte the bDpronlUllt ia promotioD of SdleUIed 

Cutell .. analD ..... from 1977 oawudI. TIley are boweYer, ........... to 
8M tile dedIDe .. prOlDotl .. In 1980. But 10 far as prolBOtlOll 01 Sdaedaled 
Tribe .... ,ees is eoaceraed, tbe ComDllttee &ad that there .... heeD a eo .... 
tut decllae. The Committee feel that with the apnH of edacatloa ... 
awareaess amongst the Scheduled Cutes aDd Scheduled Tribes thek IDtake ID 
aemees sbould padually __ rather decreue. They woulcl like the 
Mbdltry of Comanmicatloas/p & T DeparhDeDt to 10 lato the mattel' aDd ... 
out tile aetuaI reuoDl for the fall ID the pereeatales of proaotloas of Scheduled 
Cutell aM ScbeduIed 1'riIteI. 

6. SUPERSESSIONS 

2.53 The Committee have been informed that orders exist that cases of 
supersession of Scheduled Caste/Scheduled Tribe employees in group 'A' 
and group 'B' may be forwarded to the Posts and Telegrapbs Directorate 
living run reasons for such supersessions. No such cases have been for .. 
warded to the Posts and Telegraphs Directorate by the Subordinate Offices 
during the last 3 years. It is, therefore, presumed that supersession of 
Scheduled. Caste jScheduled Tribe employees has not been done during the 
period under reference. In order to further alert the Heads of subordinate 
offices, these instructions have now been reiterated. 
2.54 Asked how the cases of supersession of Scheduled Caste/Scheduled 

Tribe candidates were reported in the P &; T Department, the Secretary, 
Ministry of Communications informed the Committee that the cases in Group 
"A' and 'D' are required to be reported to the Directorate which goes up to 
the level of Minister. As regards the cases of supersession in Group C and 
D. under the existing Orders, they are not required to be reported to the 
Directorate. • 
2.55 The following statement showing the details of supersession of 

Scheduled Caste/Scheduled TriM employees in various Postal Circles!TeJe--
phone Diatrjcts in groups 'e and 'D' posts during tho years 1979, 1980 
and 1981 and reasons for supenessiOl1 has been furnished to the Com· 

~: . 
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l'S(; 1be Committee are uabappy to DOte th.t iD Posts ud T .......... 
De,artmeat • larae· __ of ScbedaIed CutefSebeduled 1'rUJe eapIo,.eeI 
haTe beea lapeneded darbIc the yean 1979, 1980 and 1'81, without tbe bow-
letlae of PoIts and Telep'.pbI Dlrector.te,e •• tboup tllel'e are u.trac:tiHi 
that c:ues of ..,.._100 of Sehedaled Caste/Scbedaled Tribe employees 
shoaId be forwarded to that Dlrectora&e. . 

2'57 The Committee recoDUDald that the •• tter shoald he iD'festl •• ted 
as to be" saperselllioDs took place without complying with the studla. illltne-
tio .. iD this regard and all cases of supeneuioas should be reftewed. 

7. CONFIRMATIONS 

2.58 Confirmation of employees is done on completion of period of 
probation satisfactorily subject to the availability of vacant posts III per 
rules on the subject. 

2.59 In reply to a query as to what was the usual time taken in the , 
confirmation of employees in the P & T Department, the Committee have 
been informed in a note that the time taken v.aries from unit to unit. How-
ever, confirmations are generally ordered not long after vacant post become 
available provided eligible officials are available. The confirmation of 
various categories of employees includins. Scheduled Caste/Scheduled 
Tribe employees is done on annual basis subject to the availability of num-
ber of permanent posts. 

2.60 When asked about the period of time after which an employee was 
confirmed the Secretary, Ministry of Communications informed the Com-
mittee that the period of confirmation in promotion is usually one year. 
The common reason for delaying the confirmation has been stated to b. 
that the Departmental Promotion Committee which deal with the confirma-
tion cases look into the record and reports of the employees and the appoint-
ing authority confirms the employees on the basis of findinJS of the Depart-
mental Promotion Committee. Normally the confirmation of Scheduled 
Caste/Scheduled Tribe employees is not delayed. 

2.61 When the Committee pointed out that the employees might have 
to face difficulty in getting pension without their confirmation, the Secretary, 
Ministry of Communications stated ;-

"Many-of them suffered like this. I have confirmed dead persons 
also for the purpose of ~ i  as a Member of the ~
mental Promotion ComlDlttee Board of the UPSC. It IS be-
cause he was not confirmed, his widow or his children arc not 
getting any. pension." 

1.62 The Committee re80llllllend that Scheduled Caste/Sehedaled TrIbe 
euclidates ,,110 are .ppoiDted by direct recruitment 08 • temporary bBIs sboaW 
be coaftrmed .gaillst the resened .... eandes as IOOD as their period of probadoa 
Is Ofti'. AIry delay iD coaIlrmatioD might a8'ect their seaiorlty vll-a-vjs other 
COJUIaity candidates. 

8. DERESERVA TION 

2.63 About the' procedure followed for de-reservation of vacancies, it 
has been stated that no vacancy reserved for Scheduled CUte fSchedulccl 
Tribe is filled up by a general candidate without its being de-resetved. For 



31 

this purpose a proposal is scnt by tho adminiatrativo unit 10 tho Secretary 
P & T Board, whO is LiaiIon ofticer for tho PctT DeplrtmcDt. ~ 
I!poing t9 .de.-rcservation it is cosurcd that the procedure laid cIowa for 
IiIIing up of the posts of Scheduled Cute IIId SchOduJcd Tribe is fuUy foI. 
lowed aud de-RJletYation has been proposed \XIIy when it bocamo iDcIcap-
able. After the proposal for de-reaervation has been. concumd in by the 
Liaison Ofticer, it is referred to J)epartmaat of PenollDCl aDd AdmiDiIltra-
tive Reforms. The Commissioner lor Scbeduled Castes and Scheduled 
Tribes is also informed about the do-rcservation deciaion. Even liter de-
reservation of posts reserved for Scheduled Castes and Scheduled Tribes 
such posts are carried forward for 3 ~  recruitment years. If it 
does not become possible to fiB in the rcquiw posts durin, these years in 
the third ~ i  year vacancies of Scheduled· Castes and SchedUled 
Tribes are inter-chanF<l if suitable candidates belonging to the other group 
are a¥allable. After the lapse of 3 ftlCruitment years, the concotned vac&DCy 
is finally tMated· to be de-reservod. 

2.64 The following statement showing the number of vacaoclea de-
reserved in different categories of posts during 1979. 1980 aDd upto 
30-9-1981 has been furnished to the Committee. 

Year 

, sc ST sc ST sc IT sc ST _ .. _-_ .. _ .. __ ._---._------------------
1979 
1980 
1981 
(upto 30 Sept., 1981) 

25 
21 
11 

20 11 I 
13 
31 

._"-----

80 123 5 271 
17 ICI I 139 
13 57 I 110 

2.65 In reply to a queation IE to what were the precise reasons for 
de-reservin6t such a large number of vacancies during the last three years, 
the Committee have been informed in a note that direct recruitment to 
Group 'A' and 'B' posts is done through Union Public Service Commission 
and  any shortfall occurring in the number of candidates ICCOmmended by 
them is beyond the control of the department. Such shortfall a.lao penilta 
for promotions as requisite number of i ~ are not available in tbe 
zone of consideration. 

2.66 The following data indicates the percentage of do:'merved ~~ 
to tbe total appointments made in 1979, 1980 and 1981 ID group C 
posts :-
~  ~  ~ i  -.-

Appointed Posta dercserved Appolnled Posi. derclCrYOd 
and percentaF and' petCICIltaI'C 
of total or total 

1979 2023 80(3 'Iy') ------·-9i3"-·--lii,j'-:i;t.)·-
1980 2m 17(0'7%) 1095 86( ~ 
1981 2467 13(0 '5%) 1038 51(5'2 ~~) ------------------_ .. _---_ .. ' ._-----
2 67 Thus the number of vacancies de-reserved was relatively very 

amaD' in the case of Scheduled Castes. In the case of ~ 1  Tribea, 
the number was comparatively large b!Jt ~ too there ~ ~ : 
docIine. The shortfaU of Scheduled Tnbes .11 ~ due to UlAr iDltUW_' 
population in the areas covered by some CiR:1eI. 



22 

2.68 Referrin& to tho 1arge ~ of posts de-reserved in Group C 
1ho Committee wanted te know whether candidates for non-technic81 posts 
in Group 'C' wae not available. The Secretary Ministry of Communica-
tioas statod during e¥ideAoe that this is an: all-lndiafigUre which include 
both tedmical and nen-teohnlcal posts. He added that earlier both 
Scheduled Caste and Scheduled 1'ritic candidates were not available and 
hence the vacancies could not be filled up. 

2.69 As regards remedial measures to avoid d\H'eservation of reserved 
PQSts, tl1e Committee have been infOllllCd in a note that any general 
~ 8  in this reaard will not be as effcot.ive as CODCaltrated effort in 
areQ/disciplines where requisite number of Schoduled Calte/Schedultcl 
Tribe candidates are net available. It would be better to identify the Circles 
~ the Scheduled Caste/Scheduled Tribe quota remains UDftlled, maD 

an indepth analysis of the atatemeats received from such Circles and there-
after talce special measures such as opening a dialogue with the coacerncd 
State Governments, technical institutions etc. to motivate more aod more 
Scheduled CastefScheduled Tribe candidates to come forward for employ-
ment in Post and Telegraphs Department. 

2 ·70 The Committee rep-et to DOte that a IUle Damber of postl have beeII 
~ iD tile POll aDd T ....... Departmeat. Even DOa-tedmical pOIIII 
iD Grou, C haft beeD de-resened where Scheelaled Cute/Schedaled TrIbe 
amdldates ue ealUy a ... aUable. The Committee emphasise that DO vacBDC)' 
reserved for ScheUled Cutes ad Scheclaled Tribes shoald aormally be de-
reserved as the COJDDIlttee II. basically oppoled to the prlaclple of de-resenatioa. 
However, where de-reservatloa becomes laescapaltle prior appro .... 1 of the P & T 
Doud shoald be obtaiaed j 
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3.3. In reply to .. queation as to what are the reasoD8 for shortfall in 
the employment of Scheduled Castes/ScbedWed Tribes against their reserv-
ed quota the Committeo have been infonned in a nato that shortfaD. in the 
employment of SC/ST is attributable to the non-availability of qualified. 
SC/ST candidates in the initial years of rec:ruitment to technical posts. 
This also result in suitable SC/ST candidates not falling in the zone for 
Selection/promotion to higher posts which require certain length of quali. 
fying service. 

3.4. In some States like Andhra Pradesh, Himachal Pradesh, Haryana, 
Punjab, J. & K. and Maharashtra, Scheduled Tribes populationia relatively 
small with the result that persons belonging to Scheduled Tribes do not 
otIer themselves for recruitment in ~  numbers. In such situations, 
Heads of Circles are advised to identify Scheduled Tribes candidates in 
neighbouring Divisions. 

3.S. When the Committee asked the reasons for 7% . only Scheduled 
Castes and 0.9% Sclaeduled Tribes in Group 'A' on 1.1.1980, the Minis-
try have, in a note, stated that the RecruItment to Group 'A' (Jr. Time 
Scale) is made eVery year on the basis of Examination held by the U.P.S.C. 
Being a competitive examination, the candidates who qualify in the exa-
mination are Hlected depending upon the number of vacancies. AlmOlt 
all the Scheduled Caste and Scheduled Tribe candidates who qualify in 
the examination are ~ subject to fulfilling ftther formalities as preI-
·cribed under the rules. . 

3.6 From. Group 'C' to Group 'B' the selection is restricted to officers 
in the zone of consideration. Whereas the normal zone of consideration 
for general category officers is 3 times the number of vacancies, the same is 
extended to five times for Scheduled Castes and Scheduled Tribes. 

3.7. Shortfalls i'n the ratio of Scheduled Caste and Scheduled Tribe 
officers in ITS Group 'A' is obviously due to non-availability of suitable 
officers and retirements etc. 

3.8. The main reason for shortfall in i 1i ~ up the vacancies of Sche-
duled Caste/Scheduled Tribe is non-availabihty of qualified hands even 
with the concessions granted in Group C & D cadres. 

3.9. The Committee fu,rther pointed out that as on 1. 1 . 1980 the per-
centage of Scheduled Castes in Group 'B' posts was 11.8 and of the 
Scheduled Tribes was 1 % only. Rcgarding. the reasons for shortfalls !n. 
Group 'B' it has been stated that for promotion from Group 'C' to Group 
'B' the selection is restricted to officers in the ;zone of consideration. While 
zone of consideration for general category officers is 3 times of the number 
of vacancies it is extended to 5 times for Scheduled Caste and Scheduled 
Tribe candidates. Shortfalls in thc case of Scheduled Tribe officers is due 
to non-availability of eligible officials in the feeding cadre. However, the 
vacancies reserved for Scheduled Caste candidates are being completely fillc.d 
up since the introduction of reservation orders in 1974. and the Scheduled 
Tribe vacancies are exchanged with Scheduled Caste Officers whenever 
Scheduled Tribe Officers are not available. 

3.10. The main reason of low percentage of Scheduled Castes tmd 
Scbeduled Tribes in Group 'c' is the DOIl.vailability of the candidates in 
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Iarao ~~  despite COIICICSIioDa araatod to them. The intIb of Scbe-
4ufed Tnbe candidatoe in tho eadicr part i.e. ftfties and sixtlea bu heeD 
very low and to a gteat euent this accounts for the ~ of. 
candidates for promotio;u ~ Group 'D'. However, the P.OSition hu iIIl-
provc:d due to JJlCI'C8Ie. Pl ~  of ~  Scbecluled Caste/Scheduled Tribe 
candidates. The positiOn m Group C' would sipificantly improve in 
Group 'C' would Significantly improve in the c:oaung yean. 

3.11. During evidence when the Committee enquired about the I'OUOIII 
for B;hortfalls in Groups A. B, C lIDd D, the Secretary, Ministry of Com· 
mumc:atiODS informed the Committee that candidates in Group 'A' In 
recrutted by U.P.S.C. on the basis of a common examination. The IUC-
CClsful. candidates are distributed to various Ministriea/OepartmeDII on the 
basis of preferences indicated by the candidates. Ho addcil that tho MUDs· 
try ot. R8i1ways is the biggest employiq agency in Group 'A'. The Sec-
~  Ministry ot. Communications folt that the carried forward \'8C8Il-
cies ID various Ministries/Departments should receive some priority in tbiJ 
matter. He added :-

"I submit to the Committee that in the matte.r of alloeation of 
candidates to various recruiting MiDistries/DCpartmontJ, the 
status of the vacancy in those Ministries/Departments mould 
be taken into account. If it is a carried forward vacancy it 
must be given priority." 

Explaining the reasoos for shortfe11 in Group 'B' posts the Secre-
tary, Communications. during evidence stated that as regards 
1he promotion from Group 'C' to 'B' tho selection is restricted 
to the Officers falling within the zone of consideration. The 
zone of consideration for general category ofticel'll is three times 
the number of ~ ::i  and the sbortfall in Group 'B' is due 
to non-availability of suitable candidates. 

3.12. Asked wby there was a ~ shortfall in Group 'C' particularly 
in case of Scheduled Tribes. the MiniStry's representative stated that this il 
the cumulative figure and most of the v8C:l1lCies have already been de-
reserved and filled up. 

3.13. When the Committee wanted to know whether ~  ~  or 
under-representalion of Schedu1ed Ca.'1tes and Scheduled Tribes 10 Groups 
A and B had been taken up with the Union Public Service Commi8Sion, 
the Secretary. Ministry of ~i i  stated ~ wbenever there are 
shortfalls the matter is taken ul' With the 1!PSC 1x?th III case of Scheduled 
Caste/Scheduled Tribe and other commuDlty candidates. 

3 14 When the Committee suggested that the qualifications might be 
~ . in case of Scheduled ~  Tribe candidates ~  they 

c:ould be taken 00 probatioa. for some time, the Secretary, MinIstry of 
Communications stated during evidence :-

''That would be improper. It will lead to greater demoralisation. 
We took up t1Us. matter with Dopartmcnt of Pcnoaael and 
Administrative Reforms that we may be permitted to rdu 
this minimum ezperience period in Suitable cues OIl the bull 
d. actual UlClllllCDt of the merit of lID ofBcial bat they did 

~  
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1~  Alked wily there was a Jarae aOI1faIl of IS,54l I8IiIlJt Sched*d 

Tribes m Group 'C poatI, BAd why DO c:rMb proaramme .as 1a'Unc:hecf 
co make load tbis .Mortfa1l, the Secretary, MiDiItiy of CommUDicatioDs 
staaed tJIat this ia aD all India Figure.. Thil is Bot the baCtl08 but it is the 
total number of vKaIldea which romaiDed vacant d1ll'iDg the period of 2S 
years. 

3.16. In reply to a query that the P & T Department, should make 
Jpecial eIorts to recruit Scheduled Tribe candidates to wipe out the abort· 
ran Of 15541 in Group 'C', the Secretary" Ministry of Communieatioaa 
smUd:-- . 

"If theIe is special recruitment in one year, there is a problem. of 
aae congestion. So, It should be spread over a period of, 
say, three years. Otherwise, they will all be of the S8IWD 
age group and they will not get pr9motion." 

3.17. In reply to another query, as to what specific steps had been 
taken by the P & T Department to clear the backloa over the years, the 
Secretary, Ministry of Communications stated :-

"Over the ~  c:oD.Stantly, the Head of Circles and the field 
fonnatioDS have been advised to fill up the posts. The back-
log is being progressively reduced and we were left with a 
backlog of 1790 posts in Group C as on 1.1.1980. We have 
also identified· certain sectors where in the case of Scheduled 
Tribes we "are not able to find adequate number of candidates. 
These circles have been asked to make special efforts. Now 
tho carry forward is decreasing and becoming loss. In fact 
we are t:eaching a stage where it is reaGlling a manageable level. 
There are ROW available in the services people belonging to 
Scheduled Castes/Scheduled Tribes with,' a length of service of 
5 to 8 years, who CaD be promoted to the next higher grade. 
In course of the next 3 or 4 years the problem of backlog will 
not be there. In the case of ~ Caste the position is 
reasonably good. So, the figure of 15541 which we have 
given as backlog, '7as givcn in a different context. The num-
ber of posts which would have to be filled would be abollt 
1800." 

3 ·18 The CollllDittee DOte that on 1st Jaaaary, 1_, the perce.age of 
Scbedaled Caste emplo)'ee& in Group A was 7 aacI of Sebedaled Trihes 0 ·9. 
ID Group B the percentage of Scheduled Caste employees was 11 ·8 while for 
Scheduled Tru.e it "u oaly 1. Tbe Committee furtller DOte the bOle sIaortfall 
of 15,541 Sdledaled Trlhes employees in Group C. Dariag eYideace, Secre-
tary, Ministry of Commaaicati01ll tried to explain tbat tbe tlgure of 15,541 " 
in Group C represeuted tbe total number of vacudes whieb remalnecl UDftlled 
during tbe 10DI period of 25 years or so and as OD 1-1-80 tbe actual backlog 
1790 posts In Groap'C'. The Committee feel tbat even the backlog 
1790 posts is too bigh. They, therefore, recommend that spedal recruitment 
should be held in P & T Department to dear tbe backlog. 1'be Committee 
IIope that as suggested by the Seuetary, Ministry of CommUDications the 
spedal reeraitaeDt woald lie spread ov. a period of three years to avoid the 
proItleJD of age COIIIestioD and reductloD In the ehuces of future promotion. 
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, 'It ne CommIttee ....... n .. that , .... to wIpe_ ........ 
.. GnIqII A ad B tile MbdItrJ of Home A6In wIdIe IIIoeatIai tile .11. a'" 
.... W .... to ~ i  Mlalstrlel/Departnat ......... die ..... ......., 
to .. carried forw ...... cud __ 11 tbt .... CIIldeI do BOt .... _ .. 
__ of die ClOIIIpletiOD of tile fI'IICdhd ,.... of tllree years ..... tile ..... 
forward pI'OCedare. 

1 ~  AND IN-SBRVJCE TRAINJNG 

3.20. It has been stated that more intensive trainina it arraaged b-
directly recruited. group 'A' Officers who belong to Scbeduled Castes IUlCI 
Scheduled. Tribes. In aU training programme. in the To1ecom. TraiDiq 
centres and Postal Training Centres efforts are made to depute as mlDJ 
sc/n officials as possible. More than 15% of IIC8ts ~ ~  
filled up by them in various training courses. 

3.21. In reply to a query as to whether there was any·in-scrvk:e trIiDbta' 
scheme for Scheduled Caste/Scheduled Tribe employees in the P  4 l' 
Department, the Secretary, Ministry of Communica1iou stated ~ 
evidence, that in P & T Department the Scheduled Caste/Scheduled Tribe 
candidates are sent for training along with the candidates ot other commuai-
ties. The heads of training institutions  have been instructed to take special 
classes fA Scheduled Caste/Scheduled Tribe trainees through tutoriall etc. 
to remove their deficiencies. 

3·22 Tbe Committee reeommead that tIIere ................. ....... 
Sdaeme for SC/ST employees who are recndted '01' GrUIIpI C ... D ...... 
The Idaeme should abD at provldJDc IDte_be tniDhII ,artIaII.-IJ eo .... .... 
art recndted with relaxed stIDd ... to ........ dIIIr .......... ... 
pedomuce. . 

3 --52LSS/82 



CHAPTER IV 

1. PERIODICAL RETURNS 

4.1 Tho Committee have been informed in a note that the Posta and 
Telegraphs Circlel/Telephonc Districts and other Administrative ofIicea JIeIld 
annual statements regarding the extent of employment of Scheduled Castes 
and Scheduled Tribes ~  the reserved Vacancies in all categorieB of 
posts. These statements are scrutinised in the P&T Directorate. It bas 
been stated that ~  ru!es and guidelines issued by the Dep,artmeot of Per-
sonnel and AdDllDlstrativc Reforms in regard to unfilled reserved quota are 
followed strictly by the recruiting authority without waiting for any further 
instructions. 

4.2 In its annual report, the Posts and Telegraphs ~ gives 
tho figures and peccentage of employment of Scheduled Ca9tes/$chcduled 
Tribes for all Categories of employees. AB a matter of normal practice 
separate annual reports of Circles/Districts are not printed. 

4,3 The Committee DOte that separate lUlDUal reports of Postal Clrclesl 
Telephoae Districts are DOt printed but the 8DDaaI Report of Pos.. IIIld 
Tel •• ,... Departmeat giv. the 8pres aDd perceatales of employDlftt of 
Sdaedalecl Castes aDd Scheduled Tri_la aU catelOries of posts. The Com-
JDlUee hope that the Liaisoa Oftieers of YaJioas Circles/Dlstrlcts wiD easare IIIb-
IIIIuIoD of IIIIIlUI statemeots witbla the stipulated time limit 80 that the data 
eu lie ualysed properly IU1d IDtime by the P & T Directorate. The Ceo in 
the MInistry of CommmdeatloDs shoDid also carry out • test ebeck of the state-
meats received from the Postal Clrdes/Telephoae District iD order to see .... t 
the 8pres relareliDg empIoymeat of Scheduled Castes/Scheduled TrU.es pab-
IisbeclID the AImDaI Report of P & T Department re8eets the correct positioa. 

2. ~ OF COMPLAINTS 

4.4 Complaints of Scheduled Caste and Scheduled Tribe employees in 
PelT Department are received at various ~ viz. Minister of Communi-
cations, Minister of State for Communications, Deputy Minister fOl' Com-
munications, Secretary Communications and Secretary, PelT Board. These 
complaints/ grievances are scrutinised and reports are called for from the 
branches and circle offices concerned. The comments thus received are 
carefully examined and instructions issued for remedial action where calli:d 
for. Reports are also submitted to Minister and Secretary, Communications 
where required. 

4.5 The PelT employees also sometimes write directly to the Commis-
sioner for Scheduled Castes and Scheduled Tribes. In such cases also com-
ments of the subordinate units are called for and appropriate action is taken 
to the satisfaction. of the Commissioner for Scheduled Castes and Scheduled 

i ~  • 

4.6 In reply to a question as to whether there is any complaint c:cU in 
the Posts and Telegraphs Department in the Postal CircleslTelcphcao Dis-
tricts and other Adlninistrative 0tJices to attend to tho complaints aad 
grievances of tho Scheduled Castes agd Scheduled' Tribe employeea,_ the 
Committee have been informed in a note that the CCBDplains of. ~  

21 
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: : ~ Tribe ~  are handled in the Scheduled ~1 
~ Tnbe Coll alongwitb other items of work concerning impIaaeata-
UOD Of the ~ !Jf Department of Personnel and Administrative Rcfonaa. 
Tha:e are Instructions that representatives of Scheduled O,stes and Sche-
duled Tribes can meet the Lillison Officers and place their grievances before 
them. The. compJaintslgrievances are referred to the concerned branches/ 
Heads of Crrcles. Their reports/comments are carefully scrutinised and 
instructions issued for remedial action where ever necessary. 

4.7 Asked whether any complaints register was being m.untained in the 
P&T Department to register the complaints of Scheduled Casle/Scheduled 
Tribt: employees, the representative of P&T Department stated that thev 

~  ~ ~ staff i~  ~  and the c?mplaints registers are bemg 
mamtamed 10 every Orcle/DiStrict. The Gnevanccs arc entered in the 
register and they are looked into. He infon:ned the Committee that so far 
they ~ not opened comprehensive register at the HendqWlrters. 

4.8 In reply.to a query as to whot,hcr any study had been made on tJ1C 
basis of the complaints recejved the Secretary, Ministry of Communications 
stated t.bat no comprehensive study has been made. 

4.9 About the nature of complaints received in the P&T Department. 
it was stated during evidence :-

"There arc different types of complaint!;, f!.g. from one unit there 
was a complaint that they were ~~ shabbily treated not ODly 
by the top administration but also by other community 
colleagues. There was another case from Bombay TelecoDl-
munication Circle that a particular person was not promoted 
to fill up a particular post though he was competent to fill it, 
on the wound that he did not have sufficient experience. There 
is no particular pattern governing most of the complaints." 

The Secretary, P&T ~ added :-

"There are some complaints which come to the Deputy Director 
General They examine it and then a report is submitted. In 
many cases, we get complaints through the Ministe,;". they ~ 
examined expeditiously and then put up to the MIDJster. Tn 
each case, it is put up to the i~i  If a :~  has written 
to the Minister. then the reply is given by the MlIllster. Other-
wise, at the Joint Secretary level, the reply is Jriven." 

4.10 Asked where did the appex body lie ~ ~  to hearing. ~ 
complaints the Secretary Ministry of Communlcutlons stated that It lies to 
the Ministry and is ~ by. f!le Deputy i~  General ( i~ )  
who also looks into complaints 10 rev,ard to Servtce matters. But. ~  com-
plaints are to be disposed of at the operating unit level The MIOIstry only 
monitors the total number of complaints disposed of in the uniJs. 

4 11 In teply to a query as to what was the procedure for i ~ with 
a cbnpJaint to the effect that reservation orders were not followed III ~ 
Department, the Chairman, P&T Board slated ;- \ 

"If he complaints to us, that he can always do, throucb proper 
channel, we look into it. He may even address the complaints 
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to me but the fooqal leUer is tD be ~ tbrOUIb ~ 
channel. If he submits through proper cbll;Dlld ~ ~ II&Y 
it may be stopped allOlDC level. So, ~ is also authoriIcKl to 
send ~ advance copy directly to any authority. And they 
ri&htly do so frequently." 

4.12 He further added that about reservation or any other matter, the 
employees could also meet their Scheduled ~  Tribe Uaison 
Ofiicer at .the appropriate level. He stated ~  in Posts and Telegraphs 
Deputment they have i ~i i  their Monitoring Cell and frequent visits 
are made from Jiead'luarters to ~ i  units, circle offices and the divi-
sional offices. 

4.13 Asked whether the Secretary, Ministry of Communications took any 
action against the complainant on the complaint made to the MinIster, the 
Secretary replied in the negative and stated that no action is taken against 
the complainant in such cases. 

4.14 In reply to a question as to what was the procedure obtaining in 
P&T Department in regard to complaints of Scheduled Caste/Scheduled 
Tribe employees about spoiling their Confidential Reports particularly at the 
time of promotion, the Secretary, Ministry of Communications stated :-

"In regard to confidential reports there is a procedure laid down 
which is aVlI:i1abJ&l to anybody. Any adverse comment in any 
confidential report has to be communicated, whether it relates 
to another community employee of the Scheduled Castel 
Scheduled Tribe employee. All adverse comments cannot bc 
taken not or unless these have been communicated to the 
official concerned so that generally the opportunity is always 
available. There may be an occasion when the comment is not 
adverse, but it is coloured. That may alBo affect somebody's 
promotion. If any complaints are made, they will be deaIt  with 
depending upon to whom the complaint is made. If it is made 
to the Minister, it comes to me and I will look into it, but if 
a complaint is made to the Head of the circle without involving 
the. Minister or the Ministry officials, then the Head of the 
Circle has to look into it personaDy." 

4.1S The Secretary further added that in many cases the complaints nol 
only related to Scheduled Caste/Scheduled Tribe employees but to the 
CDlployees of other Communities also. In such cases the aggrieved employee 
would present his complaint to many authorities like the Post Master Gene-
ral or the General Manager of Telecommunications and sometimes he would 
even send copy of his complaint to the SecJetary or the Minister in advance. 
The complaints ~  to the Minister or Secretary were certainly looked 
into by the Ministry of Communications. He Stated that from the year. 1981 
Staff gricvancefol Cell bad been set up in all units Of the P" T Departmcdt. 
The Head of Office beard the grievances of the members of the staff oa • 
fixed day in a week. 

4.16 The Committee wanted to bow the figures of i~  ~  
from Scheduled ~ Tribe employees in tho Depwtment _ 
disposed of by Scheduled Caste/Tri1le CeQ duriqg the Je8I1I 1979. l_ 
and 1981. They have been informed in a subsequent note that in tho"'" 
IllegrieVaDeel were pasRed On to the Std Iections COIlCehIed with ttte various 
PaIIIl_ Telecom. c.dres for fardIicIr noceeaaryacti.... NoIClJl8l1de reoord 
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of grievances pertaining to Scheduled Clites/Scheduled Tribes bad been 
kept for the year 1979, 1980 and 1981. Howevct, aregister.has aow tteea 
started for maintaining a record of the grievances received from Scbeduled 
Castes and Scheduled Tribes. The grievances related to a number of matters 
including promotion and seniority and also other issues including personal 
matters . 

.. ·17 The Committee BOte that eompta .......... are .......... I ... 
by the Std' GrIevu* CeIIm "elY Clrde/DIstrid 01 tile PaIta ... Te .... ... 
Departmeat. Bat 10 COIIplaJIt repten are he., .. aillt.1aecI at die Head. 
,aut. of P & T Directorate. The CoDHDIttee reco .... _ dlat ..,.... .. 
reaW" for fellatei'm. coapIaIDta/repr_t.tioDa received Irom tile ScIIedaIed 
Caste .... Sdaedaled 1'rDN! .ploy_ ..... allO he malataJaed .t tile Head-
qaarten 01 P  " T piredorate aDd .ultable proeedIIre sboDld 118 laJd .... to 
deal with .ell compla .. ls/reprneat.tto-.. With a view to create coafId •• ce 
8IBOIII the Scheduled Cute aDd SebeduIed Tribe employees ad to ........... 
that their latereltl are looked .fter weD, their COIIlplaillls/re ........... 
sbouId he proceIIed aDd dlapoaed of Judidouly aad expedltioulil, • 

.. ·18 11ae eo ..... ttee recoIIIIDeIId that the .. tare of compl..... rec:eIteII 
both at the Hea"uarta'l ad .. Clrd_/Diltrldillbould be ... Iysed ".,..1, 
wi ... ·• new to take Decessary corrective me ......... 

3. SCHOLARSHIPS 

4.19 The Committee have been informed that scholarships arc siven 
from the PIlT WeHare Fund bo.h Cor tecbnical and non-technical edUl.:lllion 
to the children of employees beyond higher secondary stage. 15 and 7i 
percent of these scholarships are reserved for children of PIlT employees 
belonging to Scheduled Castes and Scheduled Tribes respectively. 

4.20 The Secretary, Communications stated during evidence :-

"We give it from our weHarc fund. If a man dies in harnou, we pay 
money to the widow. We have also scholarships for employees' 
children etc. We have a sizeable ~  package." 

421 The following statement indicates the total number of tcholarshlpa 
awarded during the years 1978-79, 1979-80 and 1980-111 and the number 
of Scheduled Caste and Scheduled Tribe ~  among them who JOt the 
scholarships :-

4··-S2LSS/81 
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4 '22 The Committee arc happy tbat rcsclVIllion orders are being observed 
in the Posts and Tclegraphs Uepartmcnt in regard to award of scholanhlpl. 
The rate of scholarship should be linked with the cost of 1i¥lag and a formula 
for the revision of scholarships should be worked out by implementiog authorI-
ties taking into account all the prevailing conditions. All complalDts recel.ed 
from Scheduled Caste/Scheduled Tribe students regarding non-paymeat of 
scholarships should be promptly looked into and necessary actioD takeD there-
on. 

4 '23 The Committee also note that even in the case of DOD-tecbalcalllCho-
larshlps the reserved quota for Scheduled Caste/Scheduled Tribe has !lOt beeII 
fully utilised. The Committee recommend that as far as possible all tile ~ 

ved scholarships both tcchaical and non-technical should be &lveD to .tudeBt. 
belonging to Scheduled Castes and  Scheduled Tribes. 

NEW DELHI: 
April 15, ]982 

Chaitra 25, )904 (Sakal 

R.  R. BHOlB 
ChairmQII, 

Committee on the Welfare 0/ 
Scheduled Castes and Schetblled Trib,s 
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(Vide Para 4 or IntroductiOft) 

SMinmary 01 COlICbuiofU/RecoltflMrtdatiolU ctHftlll1wd Ilf 1M RIp." 

H5 

H6 
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J '25 

---------_._----------
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The Committee rearot tbat at ,.....t there is DO roPdlCDtati", 
or Scheduled Cute/ScheduJed TrIbe in the PAT JJoerd _ 
there i. DO ~ i1  of aPllOfDtina any StheduJed CUteI 
Sc:beduled Tnbe &I • membti or tJae JIouiI 111 .be Dear I'uture 
as no senJor ofticer of these collllbUllitlcs II Imlable ror IUCb • 
biah potl. They allO repel dlat no lpecllJc member or 1M 
Board baa been entrusted with the job of looJtiDI after the iD-
tel"lltl of Scheduled CUtelScheduJld Tribe cJDPloJea ill tile 
ortanisatlon. The eonunfttee roel that PAT ao.rd wbicb 
is an apex body for the P 4; T ~  and Joob IfIer aU dill 
matters roJatinl to Admiallbatlcm, Piaanc:ial, etc. or tile Depart. 
ment Ilbou1d make I spedal POint to lee tbat tbe I'OICIWtiOlll 
Provided in favour of Scheduled Calte and Scbeduled TrIbe 1ft 
faithfully adhered '0 in the PAt Department 10 that the 
0fIIcers beJonainlto tbese COIIU"lIUQj'ia do DOt ...... from JD1 
IpprobellliOD on lI«Ount of the Ibleoce of their I"IprelCJlt8tiw 
in the Board. 

The Committee would 1150 like thaI ODe mrmber of the Board 
should be specifically entrusted with the I'OIpouibiUty of ~ 
~ alIer tbe Implementatlon or mt'J"VaIloD orden and other 
relautions Ind conccaions provkkd 10 lbe Scheduled CUleI 
and Sdleduled Tribes. 
The Committee nole tbat III on 1-1-1982, 84 011«11 In Oroup 
'C'lnd 'D' have been ICDt on cleJlWallon from P A ~ )  
ment 10 other departments Incl dIero are ool)' 5 ~1 ~  
OtIle Ofticm and I Sc:heduJc4 Tribe Ollker amon, them who 
bave been sent on dcputafion. 

The Committee Ire aware that tlIt3 il no roaervltion lor SdIe-
dulcd Castes and &:hcdulcd TTi,," io deputation poIIt. But 
they teel unhappy that the instructioul issued by DcpartlDall or 
Penonnd and Administrative Reforms till' ''Wbenner • 
Minlslry/Depertmc:nt c'c., propoec to depute ill the public 
interest oftk;en; scm", in or UDder (Jv:m to I post in or UDder 
another Ministr)'/Department etc. Ole Sc:be4u1cd Cutc,lScbe-
dulcd Tribe employees serviq ill. or under lbe MiDlltrylJ)cput-- . 
mmt ~  who are dial'" _40 be tent 011 deputatiOll, 
should alto be coNidtrcd aJoq wfda ~  clllPlo,.... 
rOf NCb depu.ation" have DOt beeo 0 by tbe PAT 
Depanment. 

'l'1)e CommI«ee recommend t .... 1 PAT Dcpartmmt ahDuJd 
iaauc neceuary ,uiddiDcs to au ...... Cirdcarrdcpbcne Oil-
trial etc. to teep in vic'lf tbe ift&Glats or the Schcdukd Cu,,. 
aDd Sc:bedulcd Trim wbiJe ~ oftIcm from PAT 
J)lpattmeDI to other ~ GIl deputIdiGD. 

3, 
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The Committee note that in the Posts and TelelU'aphs Depart-
ment there is a rdtrvation Cell which is headed by a Joint 
Secretary. But the Cell in the i i~  of Communications 
which Is at present headed by a Deputy Secretary is not exclu-
sively looking after the reservation work. The Deputy Secre-
tary bas to perform other duties also. 

The Committee recommend that the Cell.in the Ministry should 
be adequately strengthened and it should look after the reser-
vation work both in P&T Department and the Public Sector 
Undertakings under the control of the i i ~  Preferably a 
SenIor Officer belonging to Scheduled Caste/SCheduled Tribe 
community should be incharge of this Cell. In view of the fact 
that Secretary, Ministry of Commllnications is also the Chair-
man of P  & T Board, the Committee feel that the Cell in the 
Ministry can serve a very ~  purpose both In achieving pro-
per coordination and implementation of the reservation orders. 

The Committee note that out of 1042 Junior Entrineers recruited 
during the period ]978 to 1980, 167(16%) belonged to Sche-
duled Castes and only 14 (l '3,,> were from Schedult:d Tribes. 
The Committee also note tbatm 1981, the outside quota or tho 
Junior Engineers (in Ovil and Electrical) to be filled up by the 
open competition was 433, out of which 80 posts had been ear-
marked for Scheduled Caslesand 134 for Schedultd Tribes. The 
Committee desire that these posts should be publicised widrly 
and all possible measures should be taken to attract maximum 
number of candidates from Scheduled Caste and Scheduled 
Tribe communities so that aU'the posts reserved for them could 
be filled up. 

The Committee need hardly stress that unless adeql18te number 
of Engineers at the ~  of initial recruitment are selected there 
will always be a shortfall in the hiper categories, which after 
passage of time, will be difficult to wipe out. 

The Committee are not convinced of the reasonR advanced by 
the Secretary, Ministry of Communications, durin, evidence 
that it is difficult to send copies of advertiFl'ments to Scheduled 
Castes/Scheduled Tribes, M.L.As. and MPs, Most of the 
Scheduled Castes and almost all the Scheduled Tribes live in 
remote areas which do not have modem means of commu-
nications. Therefore to reach these CC'mmunities special efforts 
will have to be made and all means of publicity will have to be 
adopted. The Committee feel thai it is throu,h their rer-re-
sentalives both in the l.e,islative ~ i  and in the Parlia-
ment, lhat they oould be more conveniently infClrmrd about 
the number and nature of posts vaean' /reservtd for them. In 
these circumstances, the CClmmittee feel that it is imperative 
that copies of the advertisement notices sltould be senl to the 
Members of Parliament and State Assemblies belon,in, to 
Scheduled Castes and Scheduled Tribell of the retrion where 
recruitment is propo!lCd to be held. The CClmmlttee would 
also like thallhese notices should be sent to the Members of the 
Committees of the State Assemblies and PrrJil'ment on the 
'Welfare of Scheduled Castes and Scheduled Tribes and to the 
State Authorities looking after the Welfare of Scheduled Castes 
and Scheduled Tribes. 

The Committee recommend that a Sched.Ied Caste or Scheduled 
'Tribe Officer should invariably be inc:ludrd in the variOUtl Depart.. 
mental Recruitment/PromolJon Committees in the Posts and 
Telepraphs Department so that there i~ no apJll'Chrnsi(ln em('nl 
the Scheduled ~  and Scheduled Tribe employers that their 
Interests are not being safeguarded properly. If Scheduled 
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Caste/Scheduled Tribe oftk:er or the required level i, not .. vail-
able in the P &; T Department, another Scbeduled caste,lScbe-
duled Tribe officer of the required status from other Central or 
State Departments might be included in tbe Departmental 
Recrultmenttpromotion Committees. 

12. 2'35 The Committee note the various concessions and rclaxativns 
liven to the Scheduled Castes and Scheduled Tribes for recruit-
ment in the Posts and Telegraphs Department. They hope 
that the concessions and relaxations avallable for theSe commu-
nities win be 8 i ~  to them, so that there is no dim-
culty in getting ~ i number of Scheduled Castes and Sche-
duled Tribes for t  e reserved posts. 

ll. 2'36 The Committee recommend that in the Iiaht of poor represen-
tation of Scheduled castes in Groups A and B and of Scheduled 
Tribes in all tbe Groups in P &; T Department, the question of 
livin, further relaxation in the conditions of IcnJth of service, 
etc., prescribed for promotion to various posts should be exa-
mined in consultation with the Department of Personnel and 
Administrative R.eforms with a view to promote more Scheduled 
Caste/Scheduled Tribe employees In that Department. 

14. 2'47 The Committee rearet that the inspection of rosters in the P &: T 
Department was started only in 1980 and no periodicity of ins-
Cion had been fixed, althouah the Ministry of Home AlI'airs 
issued instructions in September, 1970 ~ i  "annual 

inspections of the rosters maintained in the inistry/Dcpan-
ment and Offices under the control of the Ministly/Departmcnt 
with a view to ensuring proper implementation of reservation 
orders." The Committee also note that the Inl}'Cctlons carric:d 
out bf the Liaison Officers and the OftIcers of the inspection 
orpJllsation have indicated discrepancies In the maintenance of 
rosters. The Committee need hardl61 stress that rosters arc the only and the main mechanism on w 'ch the implementation of 
reaervafion orders rem. Unless tlaesc rosters are properly 
maintained and periodically checked, maintenance of rosters 
will not serve any useful purpose. The Committee, therefore, 
stronBlbe m:ommcnd that the Ministry of Communications! P &; T partment should ensure proper maintC'nance of rosters 
and their periodic inspections by the Liaison OtIiccrs and the 
Officen of the i ~i  units. As laid down by tbe Minislry 
of Home Mairs t rosters must be checked once In a year and 
the discrepancies noticed durin. inspections should be Imme-
diately attended to and rectified. 

IS. 2'52 The Committee note the improvement in promotion of Sche-
duled Castes in certain groups from 1977 onwards. They arc 
however, surprised to find the decline in promotions In 1980. 
But so far as promotion of Scheduled Tribe employees ill con-
cerned, the Committee find that there has been a ccr.stanl de-
cline. The Committee feel that with the spread of educa1ion 
and awareness amonast the Scheduled castes aJ'ld Scheduled 
Tribes their intake in services should ~i  ratber 
decrease. They would like the Ministry of mmunicatlons! 
P &; T Department to go into the matter and find oul the actual 
reasons for the fall in the percentages ofpromotions of Scheduled 
Castes and Scheduled Tribes. 

·16. 2·56 The Committee arc unhappy to nOte that in Posts and TcIe-
~  Department a Jarae number ofSc:heduled Caste/Scbcduled 
ribe ~ have been IUpenecled durin. the years 1979, 
1980 and 1 I, without the knowJedp of Posts and Telqrapba 
Directorate. even tbough there arc instructions that ca.. of 
l\lPCnCSSion of SchedUled Caste/Scbeduled Tribe emplo)'ell 
abould be forwarded to tbat Directcmlte. 
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The Committee recommend that the matter should be investI-
gated as to how supersessions took place without 
complying wl.th the standina inatructions in this reprd and all 
cases of ~  should be revicwad. 

The Committee recommend that Scheduled caste/Scheduled 
Tribe candidates who are appointed by direct recruitment on a 
temporary basis should be conftrmed against the reserved vacan-
cies as soon as their period of probation is over. Any delay 
in confirmation misht cfl'ect their seniority Vis-a-VIS other com-
munity candidates. 

The Committee regret to note that a larp number or posts 
have been de-reserved in the Post and Telegraph Departmellt. 
Even non-technical posts in Group C have been de-reserved 
where Scheduled Caste/Scheduled Tribe candidates arc casUy 
available. The Committee emphasise that no vacancy reserved 
for Scheduled Castes and Scheduled Tribes should nonnally be 
de-reserved as the Committee is basically opposed to the prine 
ciple of de-reservation. However, where do-reservatlon be-
oomes inescapable prior approval of the P &:T Board should be 
obtained. 

The Committee note that on lst January, 1980, the pCR:CIntage 
of Scheduled Caste employees in Oroup A was 7 and or Sche-
duled Tribes 0·9. In Group B the percentaac of Scheduled 
Caste emplo)'CllS was 11 '8 while for Scheduled Tribe it was only 
I. The C.ommittee'further note the huge shortfall of 15,541 
Scheduled Tribes employees in Group C. Durinl evidence, 
Secretary, Ministry of Communications tried to explain that the 
filure of 15,541 in Group C represented the total number of 
vacancies which remained unfilled durina the long period or 25 
yean or sO and as on 1-1-80 the actual bac:klOl was 1790 posts 
in Group 'C'. The Committee feel that even the backlog of 
1790 posts is too high. They, therefore, recommend that spe-
cial recruitment should be held in P &: T Department to clear the 
bac:lclog. The Committee expect that as suaested by the Secre-
tary, Ministry of Communications the special recruitment 
should be spread over a period of three years to avoid the 
problem of age congestion and reduction in the chances or 
future promotion. 

The Committee also recommend that in order to wipe out the 
shortfall in Groups A and B the Ministry of Home Atrain while 
allocating the selected candidates to various Mloistries/DePBrt-
ments should give the ~  priority to tbe c:artied forward 
vacancies--so that these vacancies do not lapse on account of tho 
completion of the prescribed period of three years under the 
carried forward rrocedure. 

The COmmittee r(X."Ommend that there should be a separate 
training Scheme for Se/ST eOlployees who arc recruited for 
Groups C and D posts. The scheme should aim at providin. 
intensive training particularly to those who are recruited with 
relaxed st:1ndnrds to improve their technical skill and perfor-
mance. 

The Committee note that separate annllal reports of Postal 
Circlcs/Telephone Districts are not printed but the annu8l 
Report of Posts and Telegraphs Department gives the fIaures 
and percentages of employment of Scheduled castes and Sche-
duled Tribes in all cateaories of posts. The Committee desire 
that the Liaison Oft'lcers of various Clrcles/Diltricb should 
ensure submission of annual statements within the stipulated 
time limit 80-that the data can be analysed properly and in time 
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24. 4·17 

2', 4'18 

4'22 

27, , 4'23 

by the P&;T Directorate. The Cell in the Ministly of C0m-
munications should also carry out a test check of the statemeats 
received from the Postal Circles/Telephone Districts in order to 
see thaI the fisure5 regarding employment of Scheduled C._I 
Scheduled Tribes published in' the Annual Report of PAT 
Department reflecl the correct position. 

The Committee note that colnplalnt rcsi&ten are beina main-
tained by the Staff Grievances Cell in every Orclca/Dlstric:t of 
the Posts and Telegraphs Department. But no complaint reals-
ten are beinl maintained at the Headquarters of P a: T DinIc-
torate. The Committee recommend that separate l'elistcrs for 
registering complaints/representations received from the Sche-
duled Caste and Scheduled Tribe employees should also be 
maintained at the Headquarters of P &; T Directorate and lUI-
table procedure should be laid down to dca1 with such c0m-
plaints/representations. With a view to c::roate coDftdeace 
_mons the Scheduled Caste and Scheduled Tribe ~ 
and to ensure that their interests are looked aftar well, their 
compiaints/roprcseDtations should be processed and dlepoted 01 
judiciously and expeditiously. 

The Committee recommend that the nature_ ~  .. 
ceived both at tho Headquarters and in On:lel/Dlltl'iCt aboukt 
be analysed properly with a view to take ncceasary conwtiw 
measures. 

The Committee are happy that reservation orden are beilll 
observed in the Posts and Telegraphs Department in .reprd to 
award of schoJarshjps. The rate of scholanbip should be Uok-
ed with the cost of Iivina and II formula for the RViIioD of 
scholarships should be worked out by hnplomcntlDl authoritlel 
takini into account all tho prcvailio.i ~ i i 8  All com. 
plaints received from Scheduled CastcjScheduled Tribe .tudeaIa 
reprdin_ non-payment of scholarshiPl should be prompt1y 
looked mto ana necessary action taken thereon. 

The Committee a1a0 DOto that even in the C8IC of noMecbaicl1 
lICbolarships the reserved quota for Sc:hedulod C.te/8dIoduled 
Tribe has DOt been fully utililCd. The Committee fecommIDd 
that .. far .. possible all the reserved scbollnhiPl both tecbnioal 
and DOn-tccbnical should. be livca to Itudontl beIo..... to 
Scbeduled Castes and Scheduled Tribes. 
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